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O R D E R 

01.07.2019   Admittedly, ‘Dena Bank’ (Financial Creditor), who filed the 

application u/s 7 of the ‘I&B Code’, has merged with the ‘Bank of Baroda’, which 

has been brought to the notice of the Adjudicating Authority (National Company 

Law Tribunal), New Delhi Bench.  On its request, the prayer for substituting the 

name of ‘Bank of Baroda’ as applicant in place of ‘Dena Bank’ has been allowed 

by the Adjudicating Authority.  We are not inclined to interfere with the 

impugned order dated 15th May, 2019 and we expect the Adjudicating Authority 

will pass appropriate order on the application filed u/s 7 after hearing the parties 

on an early date. 

 The appeal stands disposed of with aforesaid observations.   
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